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Mr. Chairman : Shri Ajit Singh will
continue 6n the next day. I now 1
upon Shrimati Ila Palchoudhury to move

her motion. e

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

FORTY-EIGHTH REPORT

Shrimati Ila Palchoudhury (Nabad-
wip) : 1 beg to move:

“That this House agrees with
the Forty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
thcs 6I-Iouse on the 28th March,
1956.”

Mr. Chairman : The question is:

“That this House agrees with the
Forty-eighth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 28th March, 1956.”

The motion was adopted.

RESOLUTION RE: FIXING A
TARGET DATE FOR PROHI-
BITION

Mr. Chairman: The House will now
resume further discussion of the Resolu-
tion moved by Shri C. R. Narasimhan on
the 2nd March, 1956, regarding fixing
a target date for Prohibition.

Out of 3% hours allotted for the
discussion of the Resolution, 2 hours
and 31 minutes have already been taken
up and 59 minutes are left for its fur-
ther discussion today.

Shri L. Jogeswar Singh may conti-
nue his speech. Before that, may 1 know
how long the Minister would like to
take? 4

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): About
30 to 40 minutes (Interruption).

Mr. Chairman: The position is_this.
There are only 59 minutes. The Mov-
er would like to bave a few minutes for
his reply.
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An Hon. Member : He wants five
minutes.

Mr. Chairman:
want 40 minutes?

Shri Keshavalengar (Bangalore
North) : Even in Private Members' Re-
solutions, the Minister takes away all the
time. . . . '

Mr. Chairman: There is another
Member who is on his legs and he must
be given his chance. Kripalaniji also
wishes to speak and I suppose the House
will be interested to hear him. Therefore
I would request the Minister to tell
me if he will be satisfied with 30
minutes.

Shri Nanda: 1 will be satisfied even
with less than 30 minutes if the hon.
Members do not wish to hear the Gov-
ernment’s point of view in the matter.

Some Hon. Members: We want to
hear the Government view.

Mr. Chairman: The only other alter-
native will be that we shall have to
extend the time further. Let us soe
about it.

Shri K. P.
beg to move:

Does the Minister

Tripathi (Darrang): 1|

That for the original Resolution, the
following be substituted :

“This House is of opinion that
Prohibition should be regarded as
an intei%ral part of the Second Five
Year Plan and recommends that
the Planning Commission should
formulate the necessary programme
to bring about nation-wide Prohi-
bition speedily and effectively.”

Mr. Chairman: Amendment moved:

That for the original Resolution, the
following be substituted;

“This House is of opinion that
Prohibition should be regarded as
an integral part of the Second Five
Year Plan and recommends that
the Planning Commission should
formulate the necessary programme
to bring about nation-wide Prohi-
bition speedily and effectively.”

Shri L. Jogeswar Singh (Inner Mani-
pur): I was saying on the last occasion
about the target date for prohibition. I
have my own misgivings whether it will
be effectively applied. I agree in princi-
ple but I want that prohibition should
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[Shri L. Jogeswar Singh]

be enforced in a phased programme and
it should not be introduced on - a
country-wide basis.

Regarding this matter I want to speak
about the tribal areas of Manipur,
Tripura and Assam. In those areas, the
conditions of the people are quite diffe-
rent from the conditions of tribal peo-

le obtaining in other parts of India.

e Prohibition Enquiry Committee has
not visited this part of the country—
Assam, Manipur and Tripura—and it
i8 quite ignorant of the conditions
obtaining in those parts. This ignorance
was revealed by the fact that when the
Committee published the map of India
where prohibition is introduced and
is going to be introduced, it put the
name of Manipur on the map of Tripura
and the name of Tripura on the map of
Manipur. The members of the Enquiry
Committee have done injustice by giving
wrong names to the different States in
this way and it shows that they are

uite ignorant of the facts obtaining in
those parts of the country. In this matter
unless you go there and assess the posi-
tion of the tribal people, you will not
be in a position to say anything about
the conditions that really obtain there,
because there are inaccessible areas,
mountaineous and triba! areas in those
parts which are beyond the amenities of
the modern life and the people there
resort to drink by habits, by customs
and by traditions. Every home usually
resorts to taking home brewed beer
made of rice. Whenever any festival
takes place, everyone usually takes beer.
It is very cheap, it is less costly and
at the same time it hardly injures their
health as they have generally temper-
ance and is comparatively less intoxi-
cant. In the interior parts of the tribal
areas, people do not get either tea or
lime juice or any kind of such food.
After a day's hard labour, they sit to-
gether and have their drink of country-
made beer; they do not procure alco-
holic drinks. So the position of the tri-
bal people should be taken into account
—social, economic and political condi-
tions that obtain there. They are good
citizens but their economic conditions
are so bad that they are not in a posi-
tion to procure any eatables or a good
substitute in place of the country-made
beer. It is one of the essential factors
which should be taken into account. So,
prohibition should not be introduced for
the time being in that place.

It is not possible to change their cus-
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toms, traditions and habits so suddenly.
Therg should first be psychological and
cultural integration with the rest of
India. A reorientation of their cultural
and social outlook is necessary. For all
these things, you should first send a cul-
tural and social mission there and ex-
plain thé evils of drink. If they are con-
vinced that it is injurious to their health
and they should give up this obnoxious
habit, they will try to change their cus-
toms. The Christian missions have done
very good service there. The Christian
converts there are not allowed to drink
and if they do then they are boycotted
and turned out from the society and so
they never drink. It is because of the
lack of interest in their affairs and
because of their poverty, they are given
to drunkenness. So, these areas in the
Second Five Year Plan should be
economically, culturally and socially
developed. There is a network of
social and health service all over India.
If you have such service in the tribal
areas and if a cultural and social mis-
sion is sent there to explain the evils of
drink and other things, there will, in
course of time be no difficulty of prohi-
bition. Before doing that, you cannot
enforce prohibition in those areas.

Mr. Chairman: Your time is up.
There is very little time.

Shri L. Jogeswar Singh: Five minutes
more; I will finish. Opium addicts are
restricted to licence holders. This can
be done away with if those people are
taken care of by medical men. If they
are not supplied their daily quota, they
feel almost like dying. Another point
with regard to the consumption of
ganja. Some days back Shri Gulzarilal
Nandaji presided over a conference of
sadhus. If he convenes a meeting of
all sadhus living on the slopes of the
Himalayas and these sadhus pass a reso-
lution that ganja consumption should be
prohibited in all the pilgrim centres,
then I think no one will smoke it. I
every pilgrim centre, there is licit con-
sumption of ganja and it should be pro-
hibited gradually, in these ways.

Now, coming to my State of Manipur,
there is some difficulty only in the gilly
areas. ] am only explaining the condi-
tions in hilly areas. The people there inr
the plains have been accustomed to pro-
hibition for centuries; there is there-
fore, no difficulty of prohibition being
introduced there. It is only the hill peo-
ple in some tribal kets in the valle

who will be affected if this is introduced.
There is a section of the population who
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are distilling spirits and they produce
liquor and that is their only profession.
If their licenses are canc and %
t no alternative employment, they wi
g: unemployed. Whenever you intro-
duce prohibition in Assam, Manipur and
Tripura, these people—I am talking of
Manipur—whose name is Lois, will be-
come unemployed and distillation of
liquor is their only profession. They
should be found alternative employment:;
that is my point; I have no objection to
prohibition.

Shrimati Khongmen (Autonomous
District.—Reserved-Scheduled Tribes):
Sir, I want to ask one question to
my hon. friend. He wanted to help the
tribal people and to raise their econo-
mic condition. I want to ask, if all the
rice is allowed to be freely used for
brewing liquor what will be left for
their consumption?

Shri L. Jogeswar Singh: I am not say-
ing that all the rice. . . .

Mr. Chairman: Order, order. The
hon. Member has herself answered the
question.

Acharya Kripalani (Bhagalpur cum
Purnea) : I must make it clear in
in the beginnin% that I am a teetotaller
not because of Gandhiji but because of
heredity. Fortunately, just like many
people here, I cannot trace my heredity
to the Rishis who used to regale them-
selves with the spirituous liquors and
with many other things which we did not
do today. But so far as I can trace my
heredity I am a teetotaller.

The present form of prohibition 1s
something new in India. It was moot-
ed by Gandhiji. It is not that before that
there were not reformers who wanted
prohibition, but as in everything else so
in this, the social reformers when they
came to the platform took care to see
that they had their usual peg of whisky
or other such drink and from the plat-
form they preached prohibition, as even
the early Congress leaders preached
Swadehsi wearing the costliest suits from
the most fashionable shops. Gandhiji's
approach to this question was different.

e viewed it not only from the moral
point of view but also from the social,
economic and political point of view.
He, therefore, mafde it into an l1":’tel:ln ciﬁ
our programme for gainin iti
liberty. For him political ligerty had

no value unless there was economic

4—33 Lok Sabha
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equality and social and moral reforma-
tion. Prohibition was only one itemin
an all comprehensive programme.

Now, the question arises, can this
one item be acted up to while the rest
of his programme is neglected or given
scant attention? He wanted this prohi-
bition to be a part of in an all-round
reform towards the simplification of
life. But if life gets more complicated,
more complex, more costly then I am
afraid this prohibition will not effective-
ly work. If we have to go in for prohi-
bition, we must go in for certain other
things that Gandhiji wanted. That
means, moral reform, social reform and
economic uplift. Unless it is linked
with these I am afraid prohibition  will
fail. I feel that so far it has not succeed-
ed as it ought to have or as it could have
if the whole programme of Gandhiji
had been worked out by the people and
by those in authority.

Today's prohibition rests mostly upon
police aad law. You want people not
to drink and you want to deal with them
if they drink through the police that
is corrupt itself. It often happens that
if you want unlawful liquor your best
chance of getting it is to approach the

police.
Shri Tek Chand (Ambala-Simla) : Or
the excise people.

Acharya Kripalani: If those who ad-
vocate this kind of prohibition give more
attention to the police and purify it
then there may be some chance of suc-
cess.

However, this does not mean that I
am against prohibition. I feel if there
is one country in the whole world
where prohibition can be successful it
is India. Many of the higher castes do
not drink, unless they have got thorough-
ly westernised. Many westernised peo-
ple would not dare to drink at home
or keep liquor at home. They will go
to clubs, they will go to restaurants and
hotels and there they will drink. Our
women folk do not drink at all. I know
they are learning the habit in Delhi. I
know, they sometimes go tipsy on the
road. But when educated, rich and so-
called fashionable and cultured people
get tipsy and descend to the lower levels
of animals I have no symlpathy for them,
rather I enjoy the fun. It is only when
poor people drink and they spend awa
the substance of their earnings on drin
that I feel sorry and sym C.
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[Achatya Kripalani]

One gentleman who was sitting by me
in a party and was drinking some kind
of hquor. He asked me: ‘Kripalaniji
you don’t mind my drinking?” ? said;
“You are not fouling my mouth that I
should mind it. Your mouth is your
concern.” But, I am much concerned
with the poor because this has a very
bad effect upon them, upon their fami-
lies, upon their livelihood and upon
their children.

As I said, this is an item in a social
frqgramme. It affects society as a whole.
f it did not affect society and if it was
an individual question I would not have
cared and my reply to anybody drinking
would have been the same I gave to
the gentleman who was drinking, that
it was not through my mouth he was
drinking and that his mouth was his own
concern. But, this is a socal problem.
It is a question of the poor of India. We
have a social duty to perform. The
higher classes and the educated classes
have a social duty to perform. What
is that social duty? The Gita says: as
the bigeJ:eople do, as the cultured and
educated people do, so the poor also. I
I do not for a moment believe that a
rich man having a small peg in the even-
ing would be very much affected by that
(some rich Peo le are not affected by a
bottle even!) but the social effect of
this, their example, is very bad for the
poor. Therefore, Gandhiji began his
reform not through the police but by
tackling those who were the leaders of
people; and how many leaders of people
who used to drink in those days gave up
drink! Because they gave up drink,
what happened was that Mahatma
Gandhiji’'s programme was more effect-
ive than the prohibition programme to-
day. He used to send for the leaders of
the people, leaders of the Scheduled
Tribes and leaders of other communi-
ties. He used to talk to them. He used
to convert them. When they were con-
verted, they used to have meetings of
their panchayats, and there, they volun-
tarily passed resolutions that they would
not drink, and they did not drink. I am
sure that Gandhiji spread the cult of
non-drink more than our legislation has
done or our police has been able to do.
Although I want prohibition, yet 1
want that this moral aspect this social
aspect, this reform aspect, should not
be lost sight of. There must be incessant
propaganda and more must be spent on
propaganda than on the police and the
legal machinery. If that is done, I think
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that prohibition will eminently be suc-
cessful in India. Otherwise, what will
happen is, you try it for a few years and
will then abandon it and declare it to be
unsuccessful as they did in America.
The resuit of that would be that in one
country, where prohibjtion could be
most successful, because of our timidity
and bad methods we made it impossible.
I would therefore suggest to the Gov-
ernment that they should in this matter
adopt the methods that Gandhiji used
in his lifetime.

But, if the authorities must rely on
legislation, they must see that the police
is first reformed. Or, do they believe
that only thieves can catch thieves ? If
that is their wisdom, nothing need be
said. But if they believe that it is only
honest people that can catch thieves
then it is better to begin first with the
reform of the police.

Then there is another thing. If prohi-
bition is to succeed in India, it must
be throughout India. It has been seen
in some States, that when prohibition
was introduced in some districts and
it was not introduced in other districts,
it became impossible to carry it through
in those districts where it had been
introduced by law. I shall give you a
concrete example. There are two cities
near each other in Uttar Pradesh—
Kanpur and Lucknow. There is prohi-
bition in Kanpur while there is no prohi-
bition in Lucknow. However anybody
who wants to have a drink from Kan-
pur goes to Lucknow. The prohibition
policy is thus frustrated. As it is impos-
sible to make prohibition succcssful
in one district and leave the rest of the
State unaffected, so, I am afraid it would
not be possible to have prohibition in
one State and leave the other States of
India unaffected by it.

There is yet another point which the
Government must consider. If they
allow the army to go on drinking they
cannot ask the civilian population not
to drink, because the army has more
responsible duties to perform than even
the civilian gopulation. Army men must
keep their brains cool. If you allow
them to drink you only make your army
headquarters the bottlegging centres for
the civilian population.

One thing more you have to do. If
ou want prohibition, then it must not
L in the mean fashion in which it is
carried on today. It would have oﬁengﬂ
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Gandhiji if he had seen that when we
invite guests we give them soft drinks,
but when they invite us we go and gorge
ourselves with spirituous liquors. Our
foreign embassies are not allowed to
serve drinks in any party. Yet, when
our foreign representatives go to the
parties of our foreign hosts they drink
heavily. This, I say, is something very
mean. Either we do the thing in the
right style or we do not do it at all. I
do not know whether it will be possible
for this Government to see that there
is prohibition in the army, and to see
that their officers, when they go to
foreign embassies, do not drink and to
see that as when we invite people we do
not serve drink, when they invite us we
do not accept drinks. Unless all these
things are done, I am afraid this prohi-
bition programme will not be as suc-
cessful as it was designed to be by
Mahatma Gandbhi.

The Government can have the present
kind of prohibition and say that the
are following in the footsteps of Gandhi-
ji but they are not doing what he wanted
to do in integral way. I would suggest to
those who are interested in prohibition
not to copy what Delhi has done today—
that from such agd such a day liquors
will not be served in such and such res-
taurants and that liquors would not be
served in such and such clubs, etc.
If they meant business, they should
have met the restaurant keepers; they
should have reasoned with them and they
would reason with their customers.
They should have gone to the clubs
and they should have met those who
frequent those clubs. They should have
called a general meeting of the mem-
bers. They should have kept the social
aspect of prohibition before them. They
should not have told them that drink is
a sin and that they would go to hell if
they drink. Nobody is thinking of hell
or heaven nowadays. They must have
shown them the sociological effects of
drink and told them, “you may drink,
but consider the effect it has upon
society and especially upon the poor?”
They must argue with them on that
basis. But if they argue with them on the
puritanic basis that drinking is a sin
that it is a spiritual sin, then, I am
afraid they will not succeed. Those who
want this reform must show them the
sociological effects of drinking. Every
part of the people has to be approached
in a particular way. The poor peogle may
be aprroachcd in other ways—that it is
morally and economically bad for them.
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But if you tell a man who is getting
Rs. 4,0%)0 a month that drinkf:g is
morally bad—he generally commits no
crime and is too afraid to be seen a
drunkard and he regulates his drinks—he
will say, “What are you talking? You are
talking nonsense. 1 have been drinkin

ever since I know and it has no ba

effect on me, neither economically nor
morally. I am an average man.” There-
fore it is to impress upon him the social
point of view—that it is not he that we
have in view but the poor and that it is
his example that we are thinking of.

I believe that it is right that even a
time-limit may be put upon to the carry-
ing out of the prohibition policy for the
whole of India. But during that time
all the things I have suggested must be
done. The problem must be approach-
ed from every angle, and not merely
through law and the corrupt guardians
of the law. That will not be the proper
approach. I would again say, lest it
might be misunderstood, I am all for
prohibition. I am also for a time-limit.
I only want that the question be ap-
proached in the sprit in - which our
Master approached it, in the way he
showed us and there is no other way
possible.

Shri Nanda: I shall make an attempt
to explain the point of view of Gov-
ernment in relation to the debate on
this resolution. My task has been made
very easy by the contributions which
hon. Members in the House have made.
Without exception, all sections of the
House, I find, are united in their stand
on this question of prohibition, and as
regards the position of Government in
this matter, it will suffice for me to say
that it is also in line with that stand. I
felt very much heartened to hear the
speeches made by Members, especiall
tﬁe last speech that we have just hear
It is not simply because Members have
offered overwhelming support for this
policy-of prohibition, but it is because
of the balanced and realistic manner in
which they have approached this ques-
tion. They have not lost sight of the
difficulties and dangers attendant on
the pursuit of prohibition. There is
however one firm conclusion that this
policy has to be pursued.

I may in a few words explain the
approach of Government to this prob-
lem, because many questions have been
raised which call for an elucidation of
Government’s position in this . matter.
There are certain aspects of this ques-
tion of prohibition which are beyond
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[Shri Nanda]

controversy now. Is it desirable or pro-
per on considerations of personal free-
dom and personal rights?—we are not
discussing that now. Our Constitution
has settled that for us: we are not dis-
cussing the merits of our Constitution.
There cannot be two opinions that this
is a matter which we have to pursue to
the conclusion and to a successful con-
clusion. It is perfectly clear that the
Constitution in its directive principles
has placed a fundamental duty on the
citizen not to drink; there is also placed
a fundamental obligation on the State to
see that conditions are created by which
the evil of drink is eradicated altoge-
ther. There was just now an observa-
tion from the hon. Member Shri Kripa-
lani, about approaching this subject
from the point of view of sin.
Personally, I believe it is not in the
sense of any theological sense of sin
that we should approach it—no, not
from a limited narrow moral view of it.
It is because of the terrible social and
economic demage, the consequences
that flow from it, that we should do
away with this evil. It is in that light
that we should see it.

As the hon. Member pointed out
there are some people who can afford to
drink, and sometimes, they at any rate
believe that, no visible harm or damage
is being done. Well, we may leave them
out if it were not for all those other
consequences to which reference was
made by Shri Kripalani. We have in
our mind, as he has, those large num-
bers of people in the country who are

oor, ignorant and helpless. I am
intimately associated with the working
classes and I have seen what is happen-
ing. People after a hard day's work, in
a stage of fatigue with nothing better
to turn to them, have this temporary

stimulus of drink. They have a false -

belief that it does them good. There is
the temptation. They are really being
driven to drink, forced to drink. No
Government, no community, has an
right to place this temptation in their
way. This temptation should be remov-
ed from them. The rich people of which
mention was made, especially those who
can afford to spend on drink, on them
also a duty is cast that they should not
1lalace temptation in the way of others.
t is the duty of Government to remove
those temptations. Then there are peo-
ple, rich or not, who have a social pres-
tige. What they do is imita by
ers. It is a kind of infective influence
and it is very necessary that they should
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consider others, as ignorant, poor and
helpless tgeople. and not set a bad exam-
ple for them. It is in this light that we
should consider this matter.

Some hon. Members the other day
spoke about financial and revenue consi-
erations. No doubt, we attach a great
deal of importance to revenue, and any
amount of money which we can save
for the plan is certainly essential for us.

[SHRIMATI RENU CHAKRAVARTTY
in the Chair]

But consider the matter further.
After all what is this money that we are
going to spend on the Plan for? We
spend on health, education and other
social welfare schemes. But if we des-
troy initially the welfare of the poor
people, those who can least afford to
pay, or spend on such things, and then
we take the benefit of education and
these welfare opportunities,—probably
not to them, it may be to others—we
ruin their lives and offer this little bit of
solace, that is no good at all.

Therefore, 1 personally believe that
prohibition itself is the most powerful
instrument of welfare and as long as we

feel convinced that it is feasible,
that it will succeed, then consi-
derations of finance should not

detain us or delay it. There is the prob-
lem of adjustment on the financial side.
That of course can be taken care of.
But on the ground of loss of revenue, I
do not think any argument can legiti-
mately be raised. Shri Kripalani refer-
red to a few things which I believe
should be brought home to everybody.
There has to be a national policy—it
cannot succeed otherwise. It cannot be
that it is not good for people in Bombay
or Madras to drink, while it is good for
them to drink in other places. It can-
not be. Similarly, it cannot be that, a
section of the community can drink,
while the other cannot. Ultimately it will
have to be on a national basis in every
sense of the term. They are however,
problems of implementation to which I
will refer presently. He also said,—I am
referring to Acharya Kripalani—it has
to be an integrated approach. I agree
with him completely in this. It is not
simply because Gandhiji started it, or
it was a part of our struggle or it was
a part of the constructive programme
related to that struggle, it is because it
is essentially an element in the social
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order which We are trying to create.
The various elements of development in
our plans are intended to lead up to a
social order, we call it a socialist order.
It arises directly from the directive
g:inciples. But, these principles have to

seen in their totality. We cannot
isolate prohibition from the other things.
Therefore, I agree that we have to take
an integrated view of prohibition. As
far as I remember that article in the
Constitution, there is also mention of
nutrition and health probably in the
same clause. That was the approach of
those who made the Constitution. This
is the approach which has to govern all
our actions in this matter.

So far as policy is concerned, it is
not therefore open to discussion. There
is, however, the other important aspect of
the matter. We want genuine prohibi-
tion, real prohibition and not a name,
a shadow of it. It cannot be said that
frohibition is today completely success-
ul. It is not. Therefore, the question
arises that, to the extent it is not success-
ful, more powerful methods have got
to be devised so that it may succeed.
1 have confidence that that can be
done. It was on the background of this
view of the situation, on the background
of the consciousness that the progress
made in the country in this matter is
not adequate that that step was taken
by the Planning Commission. A Com-
mittee was appointed to examine the
whole situation, to see what difficulties
are being experienced and encountered
and recommend ways and means of
making prohibition  successful. This
Committee. was appointed on the 16th
of December, 1954 and it has made
its report on 10th of January, 1955.
Hon. Members must have read this
report. It bears evidence of care and
labour. There is a  comprehensive
scheme which has been evolved by this
Comnmittee. The Planning Commission
considered this report and certain con-
clusions have been reached on this. I
hope hon. Members have seen this part
of the Draft Outline of the Second lgive
Year Plan in which we have set out
the attitude of the Planning Commission
in the first instance. Later on, it has
been endorsed by the National Develop-
ment Council. I do not know how much
time I have. I might have liked to men-
tion some of the things which have al-
ready been stated here, and which are
of great consequence. For example, the
appointment of a Central Committee
in order to review the situation from
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time to time, various Prohibition Boards
to be set up in the States, I shall men-
tion some important items in the pro-
gramme ; discontinuance of advertise-
ments, inducements for the stoppage
of drinking in public. It is very import-
ant; as I said, we have to stop this
infective influence of drinking by people
who enjoy a social prestige of some
kind. There are several other things
suggested here: the setting up of a
technical committee to draw up a phas-
ed programme, reducing the number of
shops, reducing the number of days on
which the shops are open, reducing the
quantity, progressively reducing the
strength of distilled liquor. This is the

rogramme which has been approved of
gy the National Development Council,
In pursuance of that, a letter has been
already issued to the States. So that it
will be seen that it is not simply that
we have got the report, but action is
being taken on that.

The question that arises out of the
resolution is, how soon we are oing to
complete this programme of prohibition.

I would like to know how much of
time I could take. Much more time was
taken up by other Members. I had ask-
ed for 30 or 40 minutes. I have taken
only 15 or 20 minutes.

Mr. Chairman: The House has to con-
consider this Resolution till five minutes
past 4. I will put it to the House whe-
ther, in its opinion, it considers that
there should an increase in the allot-
ment of time for this Resolution.

Some Hon. Members: Half an hour
more.

Mr. Chairman: Shall I take it that we
increase the time by half an hour? Is
that the general consensus of opinion?

Hon. Members: Yes.

Mr. Chairman: The hon. Minister
may continue. He needs 20 minutes
more?

Shri Nanda: Yes.

I am answering the question which
has been raised in the Resolution and in
the several amendments: how soon we
are going to implement the recom-
mendations of this Committee. The
Resolution mentions a certain date.
Before I deal with the question of the
date, I would like to refer to an aspect
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of the matter which has.an intimate
bearing on the question, what would be
an appropriate target for this purpose.

. This aspect relates to the process of
implementation, enforcement of what-
ever we decide on. The Committee went
into this question in great detail. They
took notice of the fact that there were
weak spots in the administration of the
prohibition policy and programmes
wherever it has been adopted. They
never made a claim that it was success-
ful 100 per cent. It was not possible to
make that claim. But, on the other hand,
there is also a great deal of exaggera-
tion in presenting the other picture, that
is, how far prohibition has not succeed-
ed. Certain persons, whether they may
have a bias one way or the other, or
not, when they come in contact with
the dark aspect of the matter, that is,
illicit distillation, smuggling corruption,
etc., they are overwhelmed by them, and
they cannot but feel and say that prohi-
bition is totally unsuccessful. This is,
however, not the whole picture. It is
true that there is an amount of illicit
distillation. But, greatly magnified
reports reach us. It is also a fact that
as enforcement progresses, it would be
natural that a larger number of cases
are detected, up to a point. Afterwards
when the peak is reached, there should
be a decline. Otherwise it means that
gadually the whole programme of pro-

ibition will be destroyed. The latest
rosition as I know from Bombay is,
ast year, the number of offences was
about 20 per cent. less than in the pre-
vious year. There is a decline in the
pumber of offences. But, that is one
part of it. There is the positive aspect
of the matter. I have personal know-
ledge of a large number of families of
the working classes to whose life prohi-
bition has brought peace and joy. Parti-
cularly the womenfolk know, and feel
that the whole way of living has chang-
ed. It is not a small number of people;
it is a very large number of people who
are benefited by prohibition. But, one
thing is clear. The odds against prohi-
bition are heavy. We should recognise
that because there is a large stake m it.

4 pM.

Huge amounts of money are involv-
ed in it, and therefore all anti-social ele-
ments get together to exploit the situa-
tion. The mmittee recognised that
fact and the Committee found that there
were ways also of combating this and
of dealing with the situation so that
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this challenge to prohibition is met
effectively. But, if it is to be met effect-
ively it must be seen clearly that a price
has to be paid for it. Prohibition can
succeed certainly in our country. It
should succeed, but a price has to be
paid, and that price is unstinted effort
on the part of the administration and the
people. Regarding the administration, I
do not take a light view. I think the
police and other wings of the adminis-
tration have to make a great deal of
contribution to the success of the policy
and programme of prohibition. But, as
was pointed out, some deficiency is
there which has to be removed, but the
greater part, of course, is that of the
people. The bulk of the people must
be behind it, not in a passive sense. It
is all right to say that the people are
in sympathy with prohibition. That kind
of inactive sympathy is not enough.
The feeling, the urge, of the people in
favour of prohibition has to be mobilis-
ed. There has to be a conscious, active,
even aggressive attitude on the part of
the people—aggressive, of course, not
in any violent sense, but they should feel
that it is not enough that they are not
drinking, but if there is anything going
on which is in violation of the policy of
grohibition. they must feel that they
ave a responsibility in the matter. In
that way we have to forge the sanction
of public opinion, active public opinion.
If that is not done, I must personally
express my own opinion that it will
not be possible for prohibition to suc-
ceed. Therefore, it is in the measure
that we are able to make active that
moral purpose of the community behind
and in support of prohibition that prohi-
bition can succeed.

Furthermore, it is necessary that there
should be an integrated approach, con-
certed action—in our National Exten-
sion Services, Community Projects,
everywhere, from all directions the peo-
Fle and the administration have to col-
aborate.

I have to answer finally the question
of the date. I have explained our
approach. I have explained how keen
we are that we should have prohibition
and successful prohibition. Then the

uestion is when, what should be the

te. Here, as I explained, the policy
that Government has agreed to is on the
basis of the recommendations of this
Comnmittee, and even in this matter so
far as the essence of the recommenda-
tions of the Committee is concerned,
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we agree. There is no difference. The
difference is only regarding the form
and the method of carrying out that
intention. Should it be done in a year
or two? Should we put the target a year
or two hence? I for one would say
“clearly and explicitly that it is not
ossible, feasible—not because we
ecause we believe in gradualism, or
in slow progress in this matter. I do not
do so. I think gradualism is totally
opposed to the whole concept of prohi-
bition. If you let time elapse, the
habit will spread, more people will
become addicted. It will become more
and more difficult to deal with the habit
of drink effectively. Anti-social elements
will get entrenched. I think it is very un-
fair to all those States which have pro-
hibition that while they are dealing with
the situation in a bold way, there are
States on the border which are all the
‘time jeopardising the success of their
programme. It is also true that by how
more than a fourth of the population and
more than a third of the area of the
country are under a programme of pro-
hibition, and others are stepping in. For
instance, Coorg, Rajasthan has a pro-
gramme of reducing the shops now. Also
Bhopal and several other places are going
ahead. Something is being done in Delhi.
Therefore, it is not possible to prolong
and postpone the application of prohibi-
tion very much but the question is: can
it be done in a year or two. I do not
think so. I shall explain the reasons.

We have a limited amount of adminis-
trative energy, also the capacity of the

ople for organised social action has
its limitations. If all this energy and all
the capacity of the people were avail-
able for the programme of prohibition.
I would say let us have it done in a
year. I am sure it would succeed in a
year. But there is so much else to be
done. I would like to quote the report
of the Committee itself. 1 would like
the warning given in the report to be
carefully heeded. It is on page 47:

“It has been pointed out that
the target dates are easy to realise
only when they are related to the
actual conditions which prevail and
indeed grow out of them. The ex-
perience of prohibjtion States has
shown that two primary difficulties
have to be dealt with. First is the
creation of an active public opinion
which will help in enforcement.
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The second difficulty arises from
vested interests and lawbreakers.
These difficulties should be attend-
ed to before the target date. Itis
of the utmost importance to see
that all steps which are contemplat-
ed, legislation, enforcement machi-
nery and educational effort, are
undertaken in proper time.”

These things have to be done. It is
not a question of mechanical date, not
a question of an arbitrary date. It has
to be on the basis of a judgment as to
what effort it will take, how much time
it will take to do all these things. But
then, does it mean there should no
target. at all? No. I think we should
have a target, but that target will have
to depend upon a proper study of the
conditions in each State, and that study
should start immediately. It should be
a study for each State. My personal ap-
proach to the matter—not only person-
al, but this is the approach adopted
by the Planning Commission and by
Government—is that if you adopt one
date for the whole country, the implica-
tion is that in the State which is the
weakest in the matter—and Members
know that there are States which have
a heavy proportion of the reve-
nue coming out of excise—condi-
tions may be much more difficult than
in other areas. Therefore, if that date
has to be a realistic date, it will have
to be a date which is applicable and
accaTtable to the weakest State. Why
should we adopt a date like that? That
means really delaying the success of
prohibition. I would like that if a State
thinks that it can have it tomorrow, then
it should be tomorrow. There may be
another State where they need a longer
time, then it may be a year hence.
Therefore, the targets fixed have to be
isn relation to the conditions in “each

tate.

Shri Dabhi (Kaira North): A State
may say that it requires 15 years.

Shri Nanda: That question is a very
legitimate one. My answer is it should
not be left to the States it should
not be left to them entirely. There is a
provision for a Central Committee.
There is here a recommendation that a
committee may be appointed in the
States for working out a phased pro-
gramme. So, it is not that the inten-
tion is that the matter should be allow-
ed to drift. It is the same basis which
has been suggested for the country as
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a whole. The only modification that
I am suggesting is: apply that .not to
the country as a whole immediately.
Apply that immediately to all the States
instead of waiting for a remote date for
the country as a whole because that tar-
get will have to be a target which will be,
as I said, appropriate to every State, to
the last State. That is really not help-
ing prohibition. It is rather hindering
the progress of prohibition. We should
not wait for that date. It may be that
some States will be ready for complete
prohibition only five years hence, but
there may be others ready two years
hence. So, it will have to be a series
of targets, and I would take it that that
ultimate target is the target for the
whole nation,

.

I have tried to explain the approach
to the target. It is not an escape, not an
evading of a difficult question, but a
proper, real, earnest approach to the
problem, so that we can have prohibi-
tion effectively through out the country
in the least time, at the earliest time,
with the maximum speed, and I do not
think hon. Members will disagree with
that approach.

Shri K. C. Sodhia (Sagar): What is
the ultimate limit?

Shri Nanda: I have answered that
mstion. Anybody can think of any-

ing. Is it to depend upon the num-
ber of persons, the majority in favour
of a certain date, or is it to depend upon
the approach suggested in this report,
that it has to be on the basis of a study
of the conditions, for certain pre-condi-
tions have to be satisfied. I say that it
is for all of us to see to it that there is
no avoidable delay.

Shri K. C. Sodhia: Some time-limit
may be laid down, such as five years or
ten years or something like that. Other-
wise the same thing will go on repeating.

Shri Nanda: The time-limit will be
there, but that time-limit cannot be
given this moment. It will have to
depend upon a study, investigation and
proper enquiry into the possibilities. If
hon. Members are satisfied with just a
date and they are not bothered about
what happens afterwards, then a date can
be given easily. But actually, that would
be the best way of killing prohibition.
Those who are really earnest and sin-
cere in making prohibition a success will
approach the problem in a different way.
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Dr. Rama Rao (Kakinada): If it is
intended to make prohibition a success,
then is it not essential to guarantee al-
ternative employment to those that are
thrown out of employment ?

Shri Nanda: I am coming to that.
That is an incidental question, and that
is an important question too. We have
a duty towards those who are going to
be deprived of their occupation or em-
ployment as a result of the prohibition
programme. We have a duty to them
which we should perform. That is to
say, we should try and find out work for
them. We should be in touch with them,
and we should try to exercise our moral
influence on them, because left to them-
selves they can be the worst enemies of
prohibition, those very people can be-
come the people who will do the illicit
distillation and all that. But one thingI
would like to say is that we cannot wait
to proceed with the prohibition pro-

ramme until everyone of these persons

is employed. I agree, however, that a
programme for employment for these
people should be an integral part of the
whole programme of prohibition, and
the two should proceed side by side.
This is my answer to the hon. Member's
queéstion.

Shri Tek Chand: With your permis-
sion, may I put one question to the
Minister ?

Mr. Chairman: An one-minute ques-
tion.

Shri Tek Chand: Apart from illicit
distillation, may I know when Govemn-
ment propose discontinuing distillation
in their own (distilleries? Government
themselves are distillers. There are Gov-
ernment distilleries; and Government
also give licences to companies such as
the Dyer Meakin. Do Government pro-
pose to stop their own licit distillation?

Shri Nanda: The answer is obvious.
Of course, that is what is intended to be
done. But the other consideration is that
we have to see that this licit distillation
is not replaced to a larger event by illicit
distillation again. That is the whole
question we are discussing.

Pandit K. C. Sharma (Meerut Distt.-
South) : May I put one question?

Mr. Chairman: This is not question
hour. Let the Minister proceed.
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Shri Nanda : There is one aspect of it
which is really important. It is not that
all the distillation by Government will
stor tomorrow, because that will mean
‘that that is a target date for prohibition.
But there are ways in which Govern-
‘ment have to help in this programme of
prohibition more than they can in any
other way. I have found in some of the
projects that I have visited that the
‘moment the project starts, a liquor shop
also starts. We have to stop that sort of
thing. This has happened in several plac-
<s and it has led to very bad results.

Pandit K. C. Sharma: You overwork
the people. Therefore, liquor is neces-
sary for them. You make their life more
pleasant.

Shri Nanda: We have to stop that
sort of thing. What I am saying is
nothing new; it is already provided for
in the recommendations which have
been accepted.

Now, I come to the point raised by
the Member from Inner Manipur in
regard to the map. It was not the com-
mittee's fault; it was the fault of the
persons who made the map; they mis-
placed these regions.

So far as the tribal areas are concern-
ed, there is a special policy which has
been elaborated, and that is embodied in
the report. So, the considerations which
were stated by the hon. Member have
been kept in view, and a proper policy
has been stated here.

I have taken all the time that I was
entitled to. I shall now close my remarks
with one or two observations. Hon.
Members of this House, belonging to
all parties, have expressed themselves
strongly in favour of prohibition.

Shri L. Jogeswar Singh (Inner Mani-
pur) : Side by side with prohibition in the
tribal areas, may I know whether Gov-
ernment are applying their mind to the
question of the economic betterment of
those people?

Mr. Chairman: There is no time left
now. I think the Minister may proceed
and conclude his remarks.

Shri Nanda: With wholehearted and
full support from all sections of the
House, I take it that we can expect it
as a very good augury for the success of
the prohibition programme.
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Shri A. K. Gopalan had asked the
other day whether this was a programme
for the ruling party. If it were a pro-
gramme for one party alone, then it
can never succeed. It has to be a pro-
gramme for all parties, for the entire
nation, and I believe it will be pursued
and taken up in that spirit. And we
have to pursue it in that spirit. Shri A.
K. Gopalan is not present here at the
moment, but I might convey this to
him. He said, “We accept it in princi-

le.” Now, a nation which wants prohi-
ition cannot have two minds about it.
It has to be clear about it. But when
the principle is accepted, action will
have to be taken to ensure the success of
this programme. There has to be a will
to prohibition; there has to be a faith
in prohibition, and the rest is all a
matter of effort. I hope that effort will
be forthcoming in India.

We are told that other countries have
not succeeded. I do not think we should
be deterred by that. India can give a
lead in this matter. My own feeling is
that although it is a difficult task, yet
we can make a success of it; it will
depend upon the amount of unity that
we can muster in the country, the
amount of effort that we put forth; and
having brought about that unity and hav-
in% made that effort, we shall have
achieved a big thing in this country; we
would have developed a unity and a
strength in this country through this
gohibition programme. And a success-

| programme of prohibition will make
our country big and strong.

Shri C. R. Narasimhan (Krishnagiri) :
When 1 initiated this debate, I did so
with the object of knowing where prohi-
bition stood in the Second Five Year
Plan, and whether it would be integra-
ted with the Plan itself.

Several amendments were moved to
my resolution. And that was but natur-
al, because the problem itself was a very
vital and complex one; there were vari-
ous aspects to the question, and there-
fore they had all been touched upon in
the various amendments.

Judging from the trend of the discus-
sion, the way in which the House has
treated this matter and the manner in
which the Minister has handled this sub-
Lect, I think there is great hore for pro-

ibition in the coming few years.
But it must be remembered that in the
coming years, we are going to spead
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colossal sums of money; as I said in
my opening speech, we are going to
spend almost astronomical sums of
money. When so much money is being
spent and put into the pockets of the
people, unless the prohibition feeling is
encouraged among the people, there is
a great danger of the malady spreading
further. Since our object is at some
date or other to stop altogether the
drink evil, the sooner we do it, the
better it will be, for unless we 'take
action beforehand, that is to say, before
putting this huge sum into the pockets
of the people, the problem will go out
of hand.

Just as in defence they say that the
best form of defence is to start with an
offence, likewise I would say that in our
battle against prohibition also, we have
to start with an offence; that is to say,
we must begin with an integrated pro-
gramme, and go forward boldly and
definitely.

From the discussion that has taken
place, we find that this House wants the
lanners to proceed forward steadily.
erefore, there cannot be any retreat;
all retreat is cut off by the enlightened
public opinion which we ourselves have
created all these years through propa-
ganda and sacrifice.

So, let a scheme for prohibition be
formulated. That is what I want the
Minister to consider. Then, all else
will follow. Let us not be side-tracked
by the so-called failures and the problem
of finance. There is a lot of meaning in
the couplet of Rahim which Shri Peroze
Gandhi B?:‘mted the other day while he
wgz speaking on the insurance Bill. He
said:

T & Y |7 &, @< foga 7 ofA

‘ The tree does not eat its own fruit,
the river does not drink its own water’,
Let not the State tempt its own people
to ruin from drink.

1 would like to say a word about so-
called failure. Several things have fail-
ed. Co-operation has failed—has not
succeeded fully. But do we give up the
method of co-operation in uplifting the
economic condition of the villages? The
Reserve Bank is going ahead with ex-
penditure of more and more money for
this purpose. In the same way, let not
a temporary failure discourhge us. Let
the same spirit prevail in all matters.
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I would now ask the Minister whether
he accepts my Resolution or not.

Shri Nanda: I think it was evident
from what I said that although the
spirit of the Resolution is entirely ac-
ceptable, the wording is such that I
would prefer the amendment moved by
Shri K. P. Tripathi.

Mr. Chairman: It has not yet been
moved.

Shri Nanda: It is on paper.

Mr. Chairman: So I take it that the
hon. Minister is not pregared to accept
the Resolution as it has been worded by
the Mover.

Shri C. R. Narasimhan : If the hon.
Minister is prepared to accept the
amendment of Shri K. P. Tripathi's, I
would also gladly accept the amended
form of the Resolution. I request that
you waive the rules, if necessary, to
allow this Resolution to be passed in the
amended form.

My final submission is that Prohibi-
tion being the greatest boon of Gandhiji
to the landless proletariat, we should
help them to realise its benefits to the
full. I hope the House as a whole and
those hon. Members who have moved
other amendments will co-operate with
me in getting the agreed amendment of
Shri K. P. Tripathi’'s moved and passed.

Mr. Chairman: Shri K. P. Tripathi
has not moved his amendment. The
notice came very late» Since the hon.
Mover as well as Government are pre-
pared to accept his amendment, I pro-
pose that Shri K. P. Tripathi be allowed
to move his amendment but without
having the right of making a speech.

Shri K. P. Thripathl (Darrang) : I beg
to move:

That for the original Resolution, the
following be substituted, namely:

“ This House is of opinion that
Prohibition should be regarded as
an integral part of the Second Five
Year Plan and recommends that
the Planning Commission should
formulate the necessary programme
to bring about nation-wide Prohibi-
tion speedily and effectively.”

I am not making a speech.
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Mr. Chairman: Amendment No. 15 is
moved. There is one amendment, No.
16, which has not been moved. But I
do not think either the hon. Mover or
the Government accepts it.

Now I shall put the amendment mov-
ed by Shri K. P. Tripathi to the vote
of the House. If this is carried, then
all other amendments as well as the ori-
ginal motion moved by Shri C. R.
Narasimhan will be barred.

Dr. Rama Rao: Before you put that
amendment to the vote of the House,
may I request you to read out my
amendment, which I think, the hon.
Minister should be able to accept? My
amendment, while accepting the princi-
ple of Prohibition, ong' specifies the
employment aspect.

Mr. Chairman: Is the hon. Minister
prepared to accept it?

Shri Nanda: I have stated very cate-
gorically our stand regarding employ-
ment. The rest of the contents of that
amendment are absorbed in the amend-
ment we have accepted.

Mr. Chairman: In view of the fact
that the hon. Minister is not prepared
to accelgt the amendment moved by Dr.
Rama Rao, I propose to put Shri K. P.
Tripathi's amendment to the vote of
the House.

The question is:

That for the original Resolution, the
following be substitued:

“This House is of opinion that
Prohibition should be regarded as
an integral part of the Second Five
Year Plan and recommends that
the Planning Commission should
formulate the necessary programme
to bring about nation-wide Prohi-
bition speedily and effectively”.

The motion was adopted.

Mr. Chalrman: All other amendments
are barried.
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RESOLUTION RE APPOINTMENT
OF A COMMITTEE ON INDUS-
TRIAL AND COMMERCIAL STATE

UNDERTAKINGS

Shri G. D. Somani (Nagaur-Pali): I
beg to move:

*This House is of opinion that
a Committee be appointed by the
Government consisting of indepen-
dent persons having the requisite
knowledge and experience, includ-
ing some industrialists and business-
men, to examine the important as-
pects of the industrial and com-
mercial undertakings and multi-
gurpose projects of the Central and

tate Governments, whether orga-
nised on Departmental lines, or
as public corporations, or as pub-
lic or private limited companies
with instructions to submit their
findings and recommendations to
Parliament. The terms of reference
of the Committee shall as follows :

(1) to examine the planning, develog:
ment policy and targets fixed and real
ed in the case of each of them, and to
recommend appropriate basis for future
policy in respect of these matters;

(2) to find out whether the capital
cost of each of them is commensurate
with output and direct benefit bestowed

upon the community;

(3) to examine the capital cost of
each of them and find out if the expen-
diture has been according to estimates
and whether such capital costs are rea-
sonable, especially as compared to capi-
tal cost of comparable units in the pri-
vate sector;

(4) to examine the cost structure of
each of them, and also the efficiency of
operation of each of them, and report
whether any of them are likely to show

rofits or losses after providing fully
or all expenses and for basic and extra
(not initial) depreciation at rates pres-
cribed in the Indian Income-Tax Act,

1922;

(5) to examine the pricing policy of
each of them and ascertain its propriety;

(6) to examine their accounting
methods to report whether they are on
buainess lines and give a correct picture
of their position, whether they are writ-
ten in a way that enables critical exa-
mination of the financial results, whe-





